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‘E Ministry of Personnel, Public vGrievances & Pension
{Department of Personnel & Training) is at Annexure-l
enclosed with the counter-reply. This circular has
subsequently been modified by another circular issued
by Deptt. of Personnel & Training on 31.7.92 vide 0.M.
Ha. 12012/5/86-Estt. (L) dated 9.1.92 wherein  the
provisions of previous 0.M. have beeﬁ modified. This
is as per award of the C.A. Referenée No.2 of 1989
which states that /"The President is pleased to d&cidé
tﬁat the leave entitlement of industrial employees in
Central Government Departments other  than Qa%?wayﬁ

shall be modified as follows:-

(1) The existing condition of 240 days
service for grant of any leave with
wages to the Industrial employees

stands removed.

(i1} The vrestriction on carrving forward
a . Teave at the credit of an industrial
employee beyond 30 ' days  stands

removed,

(i13) The 1imit of total accumulation of
éarned Teave for the industrial
employees sh§11 be 120 (one hundred

twenty) days.”

The order has been made effective from
1.1.1991. There is no ambiguity in the circular issued
by the Department of Personnel & Training and according

to this circular the applicant is entitled to 120 days
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